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~EPORT 

1 

~~U~QW 

~,tht ~~ W. ~ ~4ee ~ f~~~ ~~ ~ aut.,ho-
rised by the Committee to p~t ~e ~ ~ ~ir ~~, ~~ 
and 9th July and 22nd August, 1968. 

2. The COmittee, ~ ~ ~ if,ep,Qrt, ~ t,n ~tinp em 
the 22nd March, 5th and 29th April, 3rd, 29th and 30th May, 7th, 8th 
and 9th July and 22nd August, 1968. 

3. At their sittings mentioned above, the Committee considered 
the following petitions/representations and other matters:-

(i) Representations from Shri D. S. Grewal, Greenfields Plot.-
holders Association, Regd. New Delhi, reo protection of 
interests of plot-holders in Green-fields Colony (Appen-
dices I and IT). 

(ii) Implementation of the recommendations of the Committee 
in their First Report, Fourth Lok Sabha, on Shri H. P. 
Gajria's representation re: settlement of Postal Life Insu-
rance Policies of late Shri P. M. Bhatia taken in Pakistan 
and for which payments were continued in a Post Office in 
India. 

(iii) Twenty six other representations, letters etc. from various 
individuals, bodies or associations, which were inadmissible 
as petitions. 

4. At their 33rd, 34th and 35th sittings held on the 7th, 8th and 
9th July, 1968, respectively, the Committee examined the following 
witnesses in connection with the representations from Shri D. S. 
Grewal, Greenfields, Plot.-holders Association, New Delhi (para 3. 
item (i) supra): 

(i) Shri D. S. Grewal and other representatives of the Green-
fields Plot.-holders Association. 

(li) Representatives of the Ministry of Home Mairs and of the 
Ministry of Health, Family Planning and urban Develop-
ment (Department of Health and Urban Development). 
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(iii) Representatives of the Ministry of Industrial Development 
and Company Affairs (Department of Company Affairs). 

5. The Committee have decided that the evidence given before 
them may be printed· and laid on the Table of the House i" extenao. 

The Committee have also decided that the Minutes of the Sittings 
covered by this Report should be laid on the Table . 

. 6. The Committee considered and adopted the Report at their 
sitting held on the 22nd August, 1968. 

7. The recommendations/observations of the Committee on the 
above matters have been included in this Report. 
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:JlEPRESENTATIONS FROM SHRI D. S. GREWAL, GREENFIELDS 

PLOT HOLDERS ASSOCIATION, REGISTERED, NEW DELHI. 

8. The :first petition from Shri D. S. Grewal and four others (See 
. Appendix I) was forwarded by Shri Shashi Bhushan, M. P. and Shri 
R. K. Sinha, M. P. (a member of the Committee), duly countersigned 
for presentation to the House. The Speaker had withheld his consent 
to its presentation to Lok Sabha under Rule 160 but had referred it to 
the Committee as a representation under Direction 95. The second 
~entation (See Appendix II) contained a number of suggestions 
for redressel of the petitioners' grievances. At the time of submission 

'Gf the first representation, Haryana State was under President's Rule 
..and hence the Committee took up the matter. 

a.-Petitioners' GrievaIKes 

'"9. The grievances of the petitioners are threefold, 'I,iz. 

(i) Though M/s Urban Improvement Co. (P) Ltd., the coloni-
sers sponsoring Greenfields Colony, had sold out 4500 plots 
and received 95% of the total value thereof, they had (even 
after a lapse of 7 years) either developed the colony as per 
terms and conditions of sale nor handed over physical 
possession to the plot-holders. 

'(ii) An additional charge of Rs. 6/- per sq. yard now demanded 
by the Colonisers on the plea that they have to deposit cer-
tain amounts with the Government of Haryana, is unjusti-
fied and is motivated by a desire to extract more money 
to the tune of Rs. 70 lacs on flimsy and baseless grounds. 

'<iii) The Colonisers had advertised the colony as approved and 
misled the prospective purchasers. They had purchased 
the land quite cheap and sold them originally @ Rs. 13-14/-
per sq. yard and now @ Rs. 33-85/- per sq. yard without 
providing any of the benefits stipulated in the termsllnd 
'conditions of sale. The plot-holders had, therefore, been 
defrauded of their money by the Colonisers. 

3 
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(a) Facts adduced by the PetitioneTs 

10. According to the terms an~ conditions of sale given on the-
back of the receipt for money paid by the plot-holders, the intending' 
~~r~~~s.~~s. s.J;l:ould f8)'- r 

(,~ W,~, ot tlW t9tw: s,~l~ P\'tc~ o,n B:cco1,J;nt o~ ~,8;~e.~~ ~~,!le~ at 
the time of booking; 

(9,), 2~%. o~ ~e ~o,~ s.a~~ ~ce. ?? ~?~Wrtt ~ ,d~~W1~ ~~est 
~o~e:t ~iW~ 9R;rr, Wo~~ ~t~; ~~W ~~~ Qf bo~ of t\w .. 
~lot; 

(c) 20% of the total sale price on provision of any of the t9Uo-· 
WiD.g services; ~rreSpective of tlle Serial order given below: 
<9. ~«;.~~V.«;d r9,l!:~ ~9u~~ing t~w I>lot; 
'W W~~~,~ m.~in~ ~oAi ~e ro,~c;l t~1,J;~p.A:r,w ~h~ p~~~;, 
(Ui) Se.w~aie liM, ~I}.g ~~ rO~ Wllcb,W& th«;! lWl~; a¢ 

(d) Further 5% On completion of arrangements for street 
lighting. 

While 55 to 95% of the cost of the plots had been paid by most of 
the plot-holders, not more than 5% of the plot--holders "ad be,t:!n pro-
vided the amenities mentioned above. 

Th;e ~oJj9l;ll~~tee not~ iJ,l thi~ c0;IlD:ection tb.att ~e Vlr'itnesses were 
1;J.n,a}:)le ~9, ~ve spe~ dfl,ta. al;>9ut tljle f~ilUJ;e 9£ the Colonisers in re-
gar<,j, t9 p1,'ovisio~ of amenities. 

11. As regards the other gri~vances of the petitioners, the Com-
mittee gather that until September, 1963, the petitioners were under 
th~ i,~p.r~s~ion tl,l,a~ th,~ CO~OJ;l~ 'Yas aI,wrov.~d, On. ~eir takWg it up' 
with the colonisers, they were informed that the Director of Town 
an,~. tC~~~trY'~l,a.~,ini,'·f~J,abJ Cbancl\g~ii,h,~cl P,e.t!fi~tied the Com-
~ap~ ~~h th~i~ plans a~;p~oved b>" tl:t~ Dis~rict B,oard., C;;urgaon, to 
cOI?;~mu.e, d~v~~,o~~e~t 'Y?r~ ~nd. h~~ B;lso, ~~ured t~a,~ wJ?atever on-
the-spot sales had taken place would not be disturbed. As the same 
c010nisers bad already developed Green Park Colony, their atgument 
that they could not visualize even the ap}m>J';imate amount of deve-
lopment charges was not correct. Tb,e plot.-holders came to know 
that the colony was not approved only when tlJ,e colonjsers demanded 
the additional amount of Ba. 6/- per sq. yard and t4.ey s.tBt~ed corres-
pondence with the colonisers and the Government of 9:~ana. 

12. In the initial stages, from the advertisement in the Indian Ex-· 
press (a photostat copy of which was submitted to the Committee) 
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and other local newspapers, the petitt~s had been led to believe-
that the colony promoted by M/.s. Urban Improvement Co. (p) UcL 
was a free-hold colony which had really been approved by the Pun-
jab Government. This impression was further strengthened by the 
invitation cards issued by the colo~~ers on the occasion of the foun-
d~~ion: st~~e layin,g ~eremony performed by' the la.te Sardar Partap·, 
Singh Cairon. The petitioners have not, however, so far,producea 
the invitation card or an authentic copy thereot 

(b) Prayers of the Petitioners 

13. In thcir first representation (App~dix I), the ~titioners had 
drawn att~~tiOJ,l to Rules 11 to 26 of the Rules made by the erstwhile 
G;overIWl~Iltof Punjab under Section~ ~ of the Punjab Scheduled 
Roads and Controlled Areas Restriction of Unregulated Develoj)ment 
Act, 1963.· which indicate that the responsibility for "development of 
coloni~s in cOlltrolled areas" lie$ on the colonisers, and not on the plot-
hold~J.:s. They have therefore, prayed fo:r a thorough investigation 
into the matter and requested that all the plot-holders be given posse-
s~io,Il oJ ~h~it; plo~s at ~be agreed price V{ith all the essential a~enities 
~lr~a~iy pr.omised to be provided without any further delay, to enable 
th,li!~ to . build th~ir ten~ments. . 

14. In their subsequent representation (Appendix II), the peti-
tioners have prayed for suitable legislation to investigate the Illeg2c:Uy 
unfair praotices of the colonisers and their collecting money by 
deceitfUl means. They had also prayed for investigation under sec-
tion 237 of the Companies Act, 1956 which would bring to light the 
malpractices of the colonisers. They had further suggested that the 
entire Undertakings of such colonies should be taken over by Govern-
ment if the colonisers acted in a manner prejudicial to the interests 
9,£ ~be plot-h9Iq~rs or ~ the co~onisers did not develop the colony 
a,ccOJ;d.i~ to the schedule advertised by them. 

15. In their evidence before the Committee, the petitioners, while 
rejleating the above facts and agreeing that it is a matter for seeking 
redress in a ~ivil court, pointed out that 4,000 plot-holders with about 
16,000 family members must not be expected to go to court and file 
tho~sands of cases. . 

Even though the plots sold are situ,ated m IAA:rya,na, tile colonis.ers' 
Registered Office is in Delhi and hence wiU$ Union Go.venu;Jl.~t'l:; 
jurisdiction. This itseU. coupled with the rnisl~ding advertisement 
regarding the approval of the colony, is strong, gJ;ound £Or iQvestiga,-
ting into the affairs of the Company. 
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The petitioners further suggest that, with a view to bring coloni-
'$ers' scheme within the ambit of the Industries (Development and 
Regulation) Act, 1951, suitable amendments to that Act might be 
made. 

Finally, they suggest that with a view to prevent such cases In 
future, colonisers' schemes in urban areas might be brought in the 
field or purview of specific legislation. 

B.-Views of the Ministries ConceOled 

(a) Ministry of Health, Family Planning and Urban Development 
(Department of Health and Urban Development) 

16. In their written comments (See Appendix II) the Ministry of 
Health, Family Planning and Urban Development had stated that the 
,colony had not been approved by the Haryana Government so far 
and they had no comments to offer on the petitioners' points. Further, 
,so far as the legality or otherwise of the demand of the colonisers 
was concerned, the plot-holders could seek redress in a Court of Law. 

17. In his evidence before the Committee, the Ministry's represen-
tative pointed out that the Greenfields Colony was not coming withm 
the purview of the Master Plan of Delhi. He stated that the Govern-' 
ment's efforts to persuade State Governments of U.P. and Haryana to 
fall in line with them and enable them to draw up a Master Plan 
known as "National Capital Region" had not met with success ) feI 
.as none of the Chief Ministers had agreed to the suggestion for consti-
tution of a statutory body to develop this capital region. Thus the 
Master Plan cannot apply to the satellite towns around Delhi and 
Greenfields Colony has, therefore, not within the Central Govern-
ment's jurisdiction. 

18. Explaining the scope of the Central Government's authority 
in regard to urban development, the representative stated that the 
Ministry had taken upon itself the responsibility of guiding the State 
Governments in the matter. Only State Governments can undertake 
legislation. In certain cases, the Ministry have even tried to persuade 
th:- State Governments to undertake urban development in accordance 
with all-India policies determined by the Centre, Planning Commis-
sion and by certain CouncUs which had State Ministers as their Mem-
bers. For physical planning thereof, the Centre gave 100% financial 
llSsistance to the States to plan some of their selected cities. In the 
Third Plan, a provision of Rs. 13 crores had been made and the sche-
me of physical planning of certain urban areas was kept as a centrally 
$ponsored scheme. 
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19. The Committee further gathered that some State Governments 
had taken money from the Centre, drawn up their plans in the Third 
Plan, but did not even have the necessary law. Reservation of cer-
tain urban areas for housing and for other industrial location/com-
mercial centres or bUildings etc. lead to speculation by the public. 
The money invested in fiscal planning, therefore, goes waste. Gov-
ernment have written to the Chief Ministers and discussed this matter 
with them at every meeting. Some of the State Governments have 
fallen in line with the Centre and enacted Town and Country Plan-
ning laws; others felt that their existing laws were quite adequate. 
Some are examining their lacunae. So far as Haryana is concerned, 
they are planning in some major area where the erstwhile Punjab 
'Government were previously doing so. The law on the statute book 
~f the Haryana Government suffers from certain lacunae. Unless and 
until there is suitable provision to enforce the laws, there Coin he no 
planning in urban areas. Further, the Haryana Government had 
not so far approved Greenfields colony. The Government of India 
are not concerned so far as approval of the colonies is concerned. 

(b) Ministry of Home Affairs 

20. The Ministry of Home Affairs in their written note t tte that 
they are not concerned with the matter as it is a civil dispute between 
the colonisers and the plot-hOlders, for which they can have legal 
remedy through Courts. Further, the State Government of Haryana 
and LG. of Police, Delhi, had reported that no case of cheating or 
fraud on the part of the colonisers had come to their notice. 

21. The representative of the Ministry in his evidence before the 
Committee has stated that so far as jurisdiction of the Cent!''!l Gov-
ernment is concerned, although the Urban Improvement Co. (P) Ltd. 
has its registered office in New Delhi, the colony is situated in Har-
yana State. Therefore, matters connected therewith are for the Har-
yana State Government to decide. It is within their competence to 
take action On any representations which the petitioners might have 
to make in relation to this colony. 

The jurisdiction in respect of an offence, according to him, is of 
the officers or police of the area where it was committed and not of 
those where the persons committing the offence or persons against 
whom it was committed, resided. The Ministry had not examined 
whether a civil suit lay in Delhi or not. He felt that his Ministry did 
not have any special powers to give any redress in the matter. Only 
when an offence was committed in Delhi, his Ministry came into the 
picture. He drew the attention of the Committee to the relevant pro-
visions of Cr. P. C. in this connection. 
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~. '.t\fter l>efus,~~W the I?h~tosta,t co~~ of the aclve~~sem~nt 
alleg~dly ~ssued in the l',tdian Expres~ by the Colonisers iD{"~:::inrr 
t~at ~iie' c~~ony w~s ~:pprov~d ~~ilOtin~ that tnducements h~d been 
off~fed by way o~ ffee bus trips, film adv~r1;isements etc. to the 
proljipective purchasers,' and that the location of their Registere(i· 
offic;:e wa,s iq DeThi, the witn~ss ~s,u.rec\ the Committee that he would 
haVE: the ~atier· ~xamined '~~ . consultation with the Ministry of Law 
as to whether the facts qf th~ case c;:onstitute<;i an offe~ce and whet~er 

, ~y le~al action could be taken a~ainst ~he Colonisers. 

23. He pointed out that although the demand of the Colonisers for 
an extra Rs. 6/- per square yard was strictly between the Colonisers, 
and the plot-holders, the Haryana State Government were examining 
how far the demand was justified. He clarified that all that the State 
Government could do was to find out whether this charge was, in 
their opinion, reasonable ,. and whether pressure or persuasion could 
be brought upon the Colonisers to heed the plot-holders' view-point 
also. 

24. Taking note of the Committee's view that this was an all India 
problem involving civic rights of India,n citizens and tha,t Govern-
men,t shQWA bring ~nva;~ a BAl of all India ~ature to covex such 
"ases, ~e. lI4ioistr~'6 ~epr~entative h~ assured the CoD;l,IDittee that 
he "sha¥ bring ~ v~\Vs o;f the Conu:r;l.ittee, to the notice of the Home 
WI$ter" a,nd "get the co~tu~l¥ position clarifi~ in consultation 
with the ~try o.f Law". . 

(c) Ministry of Ind:ustrial Development & Company AI«iTs (Depart-
ment of Company Affairs) 

25. In regard to the non-provision of am~niJiE!s by the Colonlsers 
and their not giving physical possesslon o,f pI9~S. to, Ule purchasers, 
the representatives 01 tile Vi:gjstry of In,d~¥ial D.ev.e.lopm.ent and 
Comp.aI.lY Affairs stated that cUter the colopy Was s~a,J;'ted ~ 1901, tb,e 
Colonisers applied for and obtained, Ule. SBA~~01;l 9~ ~e VillRM ~a.n
chayat and also of the District Board. Copies of the sanction were 
shown to' Government. In 1963, the then State of Punjab enacted the 
Punjab Scheduled Roads and Controlled Areas R6triction of Unre-
gulated Development Act, 1963 under which this Company had to ob-
tain the sanction of the GOvernment for pltmning et.c. In 1965, the 
State Governmentframelthe rules under that' enactment. Hence, 
from 1963 to 1965 no particular sanction could be issued by the St:lte 
Government to the colonisers'. After 1961), a lot of correspondence 
took· place betWeen the concerned State Government 'and the Com-
pany and this revealed that so far the Town Planning Organisation 
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.()f Haryana State had not given formal sanction. The Company could 
not, therefore, proceed furiher and the sanction of the Panchayat and 
District Board was stalemated. 

The witileilSe!t furt~r st&tl!d iliat this Company, which had air'elidy 
completed two cblonies, viz. Green Park and Green Park Ext~nsion, 
had hot been permitted to carryon with their work, and had be~n 
forced in Greenfields to pt-bvide aritenities like sewerage, uhaergrodtid 
railwa, crossings etc. 

Many of the items of the amenities had been added by tp.e State 
-Government much later, though these were not in the original plan of 
the Colonisers. '!'he PUnjab Act cited above nullified the sanction 
given previously by t1ie village Panehayat and the District Board. One 
of the main items added by the State Gove111tt1ent was that frori!. a 
particular locality 11 miles away llndergrotirtd sewerage had to be 
laid at the cost of the Colonisers 1\Thich meant an additfon81 cost of 
Rs. 15 lakhs. The Colonisers in turn desired tb r~o~ this su!ti from 
the plot-holders @ Rs. 6/- per square yard while the plot-holders feel 
that this is a fraUd. 

26. The Ministrt's representati\"e was of the view that unlE!iSi:l the 
"hOle bU§iheri of colotti§itiOit iii rtin by the Sta~, they are mfu-ely 
at;, interfering atitMritt. n wlis not; at present; the bttSitt~s of the 
Company I:.ew Department to i1!Port to the Cotirts in reglrd tli a 
breach of contract betWeerl two private parttes. 

Ire, had, however, a~ that on the basiS C)f the inldrtJUltitUl tIOw 
-given by the petitioners, Governmertt will agilin liave an inllpection 
made about the Company. 

27. Inspections of CompanieS are iIlaoe by the Directorate of 
investigations and Inspections; normally after receipt of complaints, 
which may emanate from shareholders, the public or other Depart-
ments of Goveinmeni. Sometimes the inquiry extends into the mana-
-gements and functions of the Companies also, 

Whenever inspection revealS somethfug criminal, the RepOrt is 
-,;ent to the Central Bureau of Investigation and the Court moved. for 
removal of the management. Under th~ Companies Act, 1956; the 
Ministry can only prepare the case and place and matters before 
-Courts where malpractices other than those constituting criminal 
-.offences are noticed. 

They are doubtful how far the Ministry can exercise effective 
-control in the matter, as the Company Law permits the people to 
-organise. themselves mto partnership or proprietorship with anyone. 
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28. As regards the alleged fraud by the Colonisers, the witnesses: 
stated that the Inspection Reports on Mis. Urban Improvement Co. 
(P) Ltd. revealed that on a paid-up capital of Rs. 5 lakhs, the Com-
pany had raised Rs. 1 crore and 36 lakhs. After acquiring the land 
for Rs. 47 lakhs, the Company had spent so far Rs. 45 lakhs on its. 
develo:;;>ment, in all so far they had spent nearly one crore rupees 
of the money realised. Both buying and sale of plots by the 
Colonisers was in instalments and the transactions were performed 
almost simultaneously. The Committee note that these facts con-
trovert the petitioners' allegation that a crore of rupees raised from 
the plotholders' money had remained unspent by the Colonisers. 

29. The Ministry did not accept the suggestion for inclusion of 
colonies in the purview of the Industries (Development & Regula-
tion) Act, 1951, as it was not practicable and as colonisation was not 
a manufacturing industry, most of the colonisers limitihg themselves. 
to mere allotment of plots. 

30. They agreed that this private limited company might come 
within the purview of Section 237 of the Companies Act, 1956, pro-
vided that on the basis of sufficient material gathered, Government 
were satisfied that there was a prima facie case of fraUd which 
would stand· the challenge of· a writ in the Courts. The Depart-

. ment had some jurisdiction to look into their papers, account books· 
and watch their activities. Thereafter, if it was a case of liquidation 
or change of management, Government could proceed with it 
before the Court. Before taking up ihvestigation or moving Courts, 
Government had to be absolutely sure or have definite evidence to 
the satisfaction of the Company Law Board that there had been 
a fraud or misfeasance or grave misconduct etc. 

3'1. To enquiries as to how Government's power could be extended 
in re3pcct of private companies, the Ministry's representative has 
informed the Committee that this could be done by amending the· 
law to have certain restrictions on the' activities of private limited 
. companies.. These companies can be prohibited from doing certaIn. 
kinds of business. . 

32. He has also assured the Committee, after perusing the photo-
, stat copy of the advertisement in the Indian Express, that he would 
. get the matter investigated by the CRI.· . 

C. Conclusi,ons & Recommendations 

33. The Committee gather from the evidence, both written and' 
enl, that the approval of the colony by the DiStrict Board had beea 
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nullified aiter the Punjab Government enacted in 1963 the New 
Urban Development Act and that delay in framiDg Rules there-
under has held up the development of the colony. Further, as the 
Colonisers have to obtain a fresh formal sanction under the provi--
Sions of the new Act and provide additional amenities stipulated 
thereunder, they have to incur additional expenditure not anticipat-
ed earlier, which the plot-holders are unwilling to bear _on them-
selves. The Committee feel that on the basis of facts regarding 
inspection and affairs of tht company, it cannot be stated definitely 
that there has been a deliberate defrauding of plot-holders' money 
by the Colonisers and that the plot-holders' grievance and appre-
hensions arose mainly because of the large time-lag since the for-
mation of the colony. The Committee consider this rather wlfor-
tunate. 

34. The Committee would urge the Ministry of Home Affairs to-
expedite this matter in consultation with the Government of" 
Haryana with a view to handing over of physical possession of 
plots to the plot-holders. The Committee have perused in this con-
nection a newspaper advertisement which appeared in the "National 
Herald", New Delhi, dated the 11th August, 1968, in which the 
colonisers have claimed that the Town & Country Plannil1g Depart-
ment of Haryana have since approved their lay-out plans etc. and 
have requested the plot-holders to expedite payment of the addi-
tional charges. The Committee feel gratified that, after the 
petitioners' representations to the Committee, some expedition has 
occurred in this regard. The Committee also note that the peti-
tioners had agreed to pay the additional charge of as. 6 per sq. yard 
if Government took over the colony and undertook its development. 
The Committee trust that the Ministry of Home Affairs would have 
the matter expeditiously finalised with a view to remove any dis--
content on the part of the plot-holders. 

35. The Co~ttee also recommend that the Ministry of Home 
Affairs might, in consultation with the Ministry of Law, initiate--
suitable legislation to protect the interests of plot-holders where 
colonisations schemes are mooted at places within Union ClIOvern-
ment's jurisdiction and payments therefore have been made by 
purchasers at these places. 

36. The Committee would also like to bow from the Ministry, 
in due course, the results of their examination of the feasibility of-
criminal proeeedings being launehed in Delhi for an offence, if any. 
committed by the Company in view of its headquarters bein&r 
situated in Delhi and their advertisements having been published 
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'iii Deilli n~wSpapers idtd Dl.01'eys haviiig been paid and received. in 
DeIIi:i. 'riie COtnmitlee would also Uke the Departm"ent of Com-
pj:Iiy A.tfAfri t\) iJi~ tile teia.lts of tbft~ tnvestlPtfons and to 
tiiiHite IlHl~ lib the libes a~ed to by their rePresentativeS, itiZ. 
h\aItllit §w"tilb~ i'tbvtsrOilS in die Company Law to restrict tlie 
aeti\1illes of pri'va~ limited coihpanieS', where alleged fraud or 
Hiteilt to deft1lud or rit.isfelsance is noticed. 

37. As regards Government's present view that the dispute is 
. civil in nature and is a case o~ i;reaCh of coiih·acl and is justiciable 
-i»nly in a civii court, the Committee would like Government to 
,exalnine the desirability of assuining powers for takiDg over a com-
pany where a large number of persons are afleeted, either as share-
holders or as outright purchasers of the benefits or perquisites offer-
-ed by the Company and who cannot seek redress in a law court 
individttlllly. Th~ Committee would like to know the Government's 

.ileciSion in due coan.,. 
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lMPLEMENTATION OF THE RECOMMENDATIONS OF THE 
COMMITTEE IN THEIR FIRST REPORT, FOURTH LOK 
SABHA, ON SHRI H. P. GAJRIA'S REPRESENTATION. 

38. In their First Report, presented to Lok Sabha on the 16th 
"November, 1967, the Committee, after considering Shri H. P. Gajria's 
:representation on the subject noted above in the light of the com-
:ments of the D.G., P&T, had recommnded as follows:-

"The Committee are distressed to observe that P.LI. Policy 
holders who migrated from Pakistan to India in the wake 
of Partition of the country should have been subjected 
to such a great hardship by the non-payment of the sums 
due on the policies held by them in Pakistan. The Com-
mittee further note with regret that the Gove~ent have 
not provided any relief to Shri Gajria in respect of the 
poliCies held by this deceased father, Shri P. M. Bhatia 
especially when he had remitted the premia in res?l"ct 
thereof from 9/49 to 9/66 in a post Office in India. The 
Committee are not convinced by this explanation given 
by the D.G., P&T in this respect and see no reason why 
the Government of India should evade its responsibility 
in extending relief to this and other such affected persons, 
when once Government accepted payment of the premia 
in an Indian Post Office. The Committee desire that Gov-
ernment should reconsider the whole matter from the 
humanitarian point of view and devise some measures 
whel'"el:!y such claims could at least be paid tyro-rata to 
the policy-holders. In the context of the present politi-· 
cal situation, the relations with Pakistan being what they 
are, the Committee doubt whether Government of India 
could come to an agreement with Pakistan over Indo-
Pakistan Settlement Account in the near future. The 
Committee are also unable to appreciate as to why this 
matter should be linked with the settlement of the Parti-
tion Debt due from Pakistan. The Committee are further 
pained to observe that the P.L.I. Policy-holders should be 
subjected to such hardships for the non-payment of their 
claims eve-n on a prOvisional basis, when Government had 
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already paid a sum of Rs. 9,89,000 to the P.L.I. Poliy-
holders on behalf of Pakistan Government on the basis. 
of valuation certificates issued by the Government." 

[ApPendix XXVIII, Part II, Item 27, pp. 199-207, First Report,_ 
Fourth Lok Sabha.] . . 

39. The CoiDriUttee note with satisfaction that the Depattinent 
of Communications, P&T Board (ffireCtor General of Posts & Tele-
IraPhs) , have, in 'implementation of the above recommendations 
informed that the proposal to grant interim relief from Genenll 
:8.E!venues to P.L.I. Policy-holders (liability in respect of' whieh 
devolves on Govemment of Pakistan) has been agreed to by the 
Ministry of Finance in principle. The procedural det~i1s are being 
worked out and it will take about 2-3 months time to implement. 
that decision. 
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REPRESENTATIONS INADMISSIBLE AS PETITIONS 

40. During the period unde£ report,theComJI)J.tWe _ UCille also 
considered 26 representations and letters addressed to the House, 
the Speaker or the Committee by various individuals and associa-
tions etc. and which were inadmissible as petitions. 

41. The Committee observe with a 5eD8e of gratification that, 
through their intervention during the period under report, the peti-
tioners (of whom 15 were displaced persons) had been provided 
expeditious, partial or complete relief or due redressal of their 
grievances, 01" that the Ministries concerned have explained satis-
factorily the grounds for not being able to remove the petitioners' 
grievanees (See Appendix IV Parts I and U). 

42. The Conunittee further note with satisfaction that of these 
settled c;:ases, nine we~ shown as still pen~ receipt of final 
replies from the Ministries/Departments concerned in the Fifth aad 
last Report of the Committee to Third Lok Sabha (Vide para R5 ibid 
Appendix XXX List of 162 pending cases). 

43. The Committee, however, regret to o1N;erve that in spite of 
the recommendations made in their Second R~port presented on 
the 26th March, 1968 the MinistrieslDepartments concerned 
(especially the Department of Rehabilitation) have not yet finalised 
the majority of cases pending with them since the Third Lok Sabha. 
The Committee would again urge upon the concemed Ministries 
etc. that aU such pedding cases should be expeditiously finalised 
before the 31st October, 1968 at the latest. 

NEW DELHI, 
The 22nd August, 1968. 

DIW AN CHAND SHARMA, 
Chairman. 

Committee on Petitions. 



APPENDIX I 

(See Para 8 of the Report) 

[Copy of the first Representation submitted by petitiOliers] 

GREENFIELDS PLOT-HOLDERS ASSOCIATION (REGD.) 

President 
D.S. Grewal 
Phone: 46541 

Lok Sabha, 
NEW DELHI 

Vice Presidents 
V. P. M:hta 
Phones: 45827, 

73466 
Lt. Gen. 

R. N. Batra 

Secretary 
J. Gilani 
Phone: 71)619 
Secretary 
M. Mehra 
Phones: 46296,77670 

Treasurer 
T. R. Salu;a 
Phone : ~7116 

II-A 52 Lajpat Nagar, 
New Delhi-H. 

February 9, 1968. 

SUBJECT: Prayer for justice by middle class Greenfields Plot-
holders-Petition 

The humble petition of Shri D. S. Grewal and others on behalf 
of the plot-holders of the Greenfields Colony on Mathura Road in 
Gurgaon District near Delhi border. 

Sheweth: • 
Th'e poor and mostly middle class people (4500 plot-holders) were 

persuaded to purchase plots in Greenfields Colony by the Urban 
Improvement Co. (P) Ltd., F-32, Connaught Place, New Delhi, on 
their specific declaration to the effect that Greenfields Colony was an 
"approved" colony and according to their "Terms and Conditions" (as 
in Annexure I) the following amenities were to be provided by them: 

(i) Metalled road touching the plots; 

(ii) Water mains along the road touching the plots; 

(iii) Sewer line along the road tOUChing the plots; and 

(iv) Complete arrangements for street lighting. 

16 
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2. Some of the facts about this Colony are as follows: 

(i) This colony was sponsored by the above-noted colonisers 
in 1961. Since then nearly 4500 plots have been sold. to the 
members of the public by the colonisers, declaring that 
this Colony was duly approved by the appropriate autho-
rities. . 

(ii) The plots were sold at different prices fixed and enhanced 
from time to time by the colonisers. And under Terms 
of Sale, it was guaranteed that full development of the 
Colony in respect of metalled roads, water supply, com-
plete sewerage and electricity. etc. would be provided by 
the colonisers. 

(iii) Most of the plot-holders haV'e paid by now approximate.' y 
95 per cent of the total value of their plots. 

(iv) Although over six years have elapsed since the promotion 
of the Colony, its development has yet to be completed and 
the plots have not been handed over to the plot-holders 
duly cleared for construction. 

(v) This inordinate delay in the proper development of the 
Colony has caused considerable monetary and mental 
hardship to the poor plot-holders. 

(vi) Now, to the utter shock and surprise of plot-holders, they 
understand that the colony still remains un-approved. 

(vii) Recently, the colonisers sent out demand notices to the 
plot-holders for an additional charg~@ Rs. 6 per sq. yard 
on the plea that they have to deposit certain amounts with 
the Government of Haryana in connection with completion 
sewerage work etc. as indicated below: 

(1) Channelisation and maintenance of the Buria Nallah 
from the Greenfields Colony up to Agra Canal and then 
upto river Jammuna, including cost of three bridges and 
the cost of acquisition of any land for this purpose. 

(2) Constructing under-ground Masonry Barrel to carry 
rain water of part Green-fields Colony along Mile 13 
Mathura Road to Buria Nallah. 

(3) Providing Sewage Pumping Plant and disposal works 
beyond Agra Canal. 
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{4' ·PrO\'idBlg inter~ Sew'lCe ~m counectiBg the 

sewage system of the Greenfields Colony to the outfall 
sewage system. 

(5) Providing under bridge at Railway crossing at Mile 13/4 
cORBeCting Mathura Road direct to Greenfields Colony 
givilllg an added connection to the residents for which 
the entire cost has since been paid. 

(viii) As alre!ldy stated above, according to the Terms of Sale, 
the -Sewerage and other development works etc., are en-
tirely the responsrbilityof the colonisers to be completed 
in alltespeC'ts within the agreed sale pl'ice 'of the plots and, 
'therefore, this demand is totally <1mjumIDed motivated by 
a desire of the colonisers to extra~t 'mOre 'm~y on flimsy 
$d 'baseiesSgI'ounds from .the already fleeced plot-hold-
ers· 

(ix) The colonisers have already reaped huge profits by the 
sale of these 'plots, to the tune of Its. 1crore, and want to 
further grab anotherRs. 70 lakhs through this unjust 
demand. 

3. It is submitted that the real position with regard to points (1) 
"to (5) of 'the colonisE!1:'s referred to in para 2(vii) above is as follows: 

(a) The colonisers are not required to pay any expenses re-
garding the realignment of Buria Nallah. This fact is 
borne out by the Office Memorandum No. 883-DTCP-66/661 
dated December 29, 1966 (copy enclosed-8ee Annexure 
II) issued from the office of Shri S. N. Bhanot, Director, 
Town and Country Planning, Haryana, and addressed to 
different colonisers including the Urban Improvement Co. 
(P) Ltd. New Delhi. The claim for a charge for this pur-
pose is, therefore, baseless and is an excuse to extract 
money from the plot-holders. 

(b) As regards item Nos. (2) to (4), it may be mentioned that 
noadditicnal amenity is being provided now. The prOVI-
sion of sl'!warage and drainage already a·greed to, pre-
supposes arrangement forthe disposal of the same, and the 
co~onisers are obliged to provide the same under the terms 
of the contract. Now under the directions of the appro-
priate authority the colonisers are required to provide the 
absolutely necessary amenities which perhaps they had 

-~ .. ~ thought of avoiding. Thus, 'the plot.holders are not at all 
liable to pay anything on account of the provision of the 
am'ellities mentioned at Nos. (1) to (4) in para 2 (vii) 
above. 
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(c) As regards item No. (5), it may be mentioned that the 
. cOloniser~hlid agreed to provide a level crossing across 
the Railway line at Mile 13/4. It is immaterial whether 
Utis crossing is provided by construction of an under-
bridge or ~ over-bridge or by· a level crossing. No addi-
tional charge can ,be claimeO -on this .accoul.1tas the colo; 
nisers have been raising sa!e prices of plots from time to 
time to suit their· ~rofit motives. 

4. The demand of the colonisers is neith,er justified nor legal: 

(a) The correct position is that the colonisers have to incur 
. m~re expense on account of their delay and n.egligence i.n 

developing the colony. When the colonisers s~~d the plots, 
assuring the plot-holders of the amenities that they pro-
mised, they ~new ~hat aD these· things will have to be 
done under the rule and law of the land prevailing at the 
time they would deliver Ute plots to the plot-holders as 
fully developed. There is, therefore, nothing on facts or 
in equity which can justify the demand of the colonisers 
for any money in addition to that which they are entitled 
to under the terms of their agreement. The additional 
fact that the cost of providing the amenities has increased, 
though on account of lapse of time, by negligence andd.e-
faIt of the coionisers,( they are fully comipensated by the 
huge amount of interest that they have earned on the 
money of the plot-holders that is lying with them for ·the 
last six years or so. They have been using the money and 
if they had borrowed it from the bank or from any other 
source even at a minimum rate of 7! per cent per annam, 
they would have had to pay a huge amount on account of 
interest. 

(b) Legally also the colonisers are not entitled to demand any 
additional money. According to law, consideration, once 
fixed under an agreement, cannot be varied unilaterally. 
The plea of the colonisers that the additional charges are 
payable by the plot-holders on account of subsequent "act 
of the State" is untenable because: 

"'An act of State may generally be defined as an act done or 
adopted by a State in its sovereign capacity and injun-
ous to the person or property of some who is not, at that 
.time of the act, a subject of that State". 
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The contract once lI1Iade cannot be avoided or varied except 
on certain grounds which do not exist in the present case_ 

(c) Having come to the conclusion that there is a binding-
agreement between the parties and no ground having been 
urged by the colonisers on which they can avoid the con-
tract, the colonisers cannot refuse to carry out their part. 
of the agreement. The consideration having been fixed~ 
and agreed to, there is no reason for varying the contract. 
The colonisers, therefore, cannot vary the contract by 
demanding an increase in the consideration originally' 
agreed to between the parties. There is no ground on, 
which the colonisers can demand any money over and: 
above the price agreed to by them. 

5. Above all, the said colonisers are a private limited company-
run purely for profit motive and not on co-operative basis. Thiscan 
be seen from! the fact that this company has also been increasing the-
rates .of its sale prices of plots in the colony from time to time to· 
suit their profit motive, e.g., a plot of 311 sq. yds. which was original-
ly sold @ Rs. 14.00 per sq. yd. is now being sold @ Rs. 35.00 per sq. 
yd. without any extra benefit to the plot-holders at any stage. At 
no stage had the company stipulated that their profits or develop-
ment charges etc. would be shared with the plot-holders. Now the-
additional demand is nothing but sheer further profiteering under a 
new pretext. Perhaps there could be some justification for reim--
bursement of actual expenditure of sewerage in those cases where 
the colonisers had not agreed to provide for sewerage amenity origi--
nally. But in the case of this colony, the company do not have even 
legal or moral justification as 20 per cent of the total cost of the 
plots has already been charged by them towards provision of 
liewerage. Even the rules 11 to 26 of the Rules made by the erst-
while Government of Punjab under section 25 of the Punjab Sche-
duled Roads and Controlled Areas Restriction of Unregulated Deve-
lopment Act, 1963, clearly indicate that the responsibility for "Deve-
lopment of Colonies in Controlled Areas" is that of the colonisers. 
The plot-holders do not come into the picture at all. 

6. To save nearly 4500 Greenfield Plot-holders, we pray your kind 
and urgent intervention in the matter and request you kindly to take-
urgent steps to safeguard the interest of plot-holders who have put 
their hard earned incomes of life to own a house for their families. 
The colonisers, being capitalist and rich with plot-holders' money ~ 
are now trying to harass and cheat the plot-holders individually in a 
fradulent manner. You are very kindly requested to take immediate· 
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steps to check these unscrupulous and illegal activities of the com-
pany so that 4500 plot-holders are saved from exploitation. It is sub-
mitted this humble prayer is addressed to you because now in Harya-
na there is President's Rule and only your intervention will be effec-
tive to redress the grievance of thousands of plot-holders, 

And accordingly your petitioners pray that the unilateral, un-
justified and illegal activities of the colonisers may be thoroughly 
investigated and 4500 plot-holders be given possession of their plot~ 
on the agreed price with all the essential amenities already promised 
to be provided without any further delay so that the plot-holders are· 
able to builH their tenaments as soon as possible, 

And your petitioners as in duty-bound will ever pray, 

Names of Signatories Full Address Signature 

D. S. Grewal K. <;<. Connaught Circus, Sd/-
New D~!hi-I. 

V. P. Mehta D-396, Defence Colony, Sdl-
New DJlhi-3. 

M. Mehra 2A1S1., L2jpat Nangar, Sd/-
New Dclhi-14. 

T. R. Saluja A-50, Amar Colony, Sd/-
New Dclhi-I4. 

R. K. M"lhotra II6!112, Thompson Road, 
New Delhi - I . 

Sd/-

--.------ ---------------------
C_lIntersi:lled by ; Shashi Bhushan, M.P. 210. 

R. K. Sinha, M.P. 137. 



Annexure I to Appendix I 

Telegrams: Greenfield 

·'V;t:.tB~ ~~I.tOVE~ HpUSI~G ,AND CONS~l,Jcr~Otf CO., 
" (P) LTP., F-32, CP-NNAl,JGHT PI4~ 

New P~lhi~0-8-~2. 

TERMS AND CONDITIONS OF .sALE 
,-' ~ ,., -. .. .. '.' -.. ',' '.' .' '" ' 

'The Intending purchaser shall pay:-

(.) 15 peT cent of the total sale price on account of earnest money 
• ~t .tbe .t.i,me of ,bookiM· 

(b) 20 per cent of the total sale, price on account of additional 
·earnest money within one month after the date of booking of the 
plot. 

(c) 20 per cent of the total sale price on provision of any of the 
following services, irrespective of the serial order given below:-

(i) Metalled road touching the plot. 

(ii) Water mains along the road touching the plot; and 

(iii) Sewerage line along the road touching the plot. 

(d) Further 5 per cent on completion of arrangements for street 
'lighting. 

N.B.-A rebate of 5 per cent will be allowed on payments made 
;according to the following scale:-

1. On the total sale price if full a.IIWunt is paid within 15 days 
of the date of booking. 

2. On 85 per cent of the total sale price if 15 per cent is paid 
at the time of booking and balance within 30 days of the 

date of booking. 

3. On 65 per cent of the total sale price if 35 per cent is paid 
on account of earnest money under (a) and (b) above and 
the balance 10 days before next 20 per cent instalment 
under (c) above becomes due. 

22 
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4. On 45 per cent of the total sale price if 55 per cent is paid 
on account of earnest money and instalments under (a) 
(b) and (c) above and the balance 10 days before the 
next 20 per cent instalment under (c) above becomes due. 

5. On 25 per cent of the total sale price if 75 per cent is paid 
on account of earnest money and instalments under (a) 
(b) and (c) above and the~al~ceJO .~ys .b~ore the next 

20 per cent instalment under (c) above become due . 

. 6. On 5 per cent of .the total sale ;price if 95 per ~~t:lt .is paid 
on account of earnest money and instalments umler (a) 
(b) and (c) above and the balance within 20 days of the 
date of payment of the last instalment under (c) above. 

2. The purehasershan get :his address registered withtbe Vendor 
3nd shall inform the Vendor about the change in ihis addl'ess and all 
-notices and letters posted to the last known address ,of -the purchaser 
shall be deemed ~to;have~n .r.eceiv:ed by him at the time wh~n they 
.should ordinarily reach at such address. 

3. The sale deed shall be executed and registered at the cost and 
expense of the Jntendi~g Purchaser Stamp duty and registration 
<charges shall also be payable by the Intending ,Purchaser. 

4. In case the Intending Purchaser is keen to build before execu-
tion and registration of' the ·sale· deed on :full payment, he may do so 
on payment of 75 percent of.the agr~ sale ,price and will be per-
mitted to enter into possession of the land as a licensee after execu-
tion of an agreement to this effect. 

5. The·In~ndiJlg-Purchaser shall.have·thefirst QPtion to purchase 
from the COIhpany (at the price to be mutually settled.) . all trees, if 
any, standing on the said plot. 

6. It shall be open to the ~ny to ·effectsuitable and necessary 
alterations in the plan if and when required and offer an .alternative 
plot in the revised plan. 

7. It shall be incumbent on·thebuyer to comply.strictly with the 
terms and conditions 'of sale laid down above, . failing which he shall 
10ss the amount of earnest money deposited by him with the Com-
pany, in favour of the Company, under the conditions of sale, and he 
shall be left with no lien on the plot. 

8 .. The Company will pass a clean and clear title free from all en-
cumbrances of the said plot on completion of sale. 



Annexure II to Appendix 1 

From: 

To 

Shri S. N. Bhanot, I.A.S., 
Director, 
Town & Country Planning, Haryana, 
Chandigarh. 

(i) Mis. Urban Improvement Company P. Ltd., 
F.32 Connaught Place, 
New Delhi. 

(ii) Mis. D.L.F. Housing & Construction, P. Ltd., 
F-Connaught Place, 
New Delhi. 

(iii) Mis. Rajdhani Land & Finance Corporation, 
30-Netaji Subhash Marg, 
Delhi. 

(iv) Mis. Swatantra Land & Finance Pvt. Ltd., 
3/90, Conn aught Circus, Opposite Revoli Cinema, 
New Delhi. 

(v) MIs. Northern India Land & Finance Corporation, 
36-B, Pleasure Gardens Market, Chandni Chowk, 
D4hi-6. 

(vi) Mis. Greater Delhi Planner, FYt. Ltd., 
Flat No.3, Shankar Market, 
Connaught Circus, 
New Delhi. 

Memo No: 883-DTCR-66J661. 
dated, Chandigarh. the 29th December, 1966. 

Subject: Execution of Public Health Schemes (External) in res--
pect of Storm water, intercepting sewars etc. in the 7 
colonies, East of Delhi-Mathura Road. 

In the meeting convened by the Secretary to Government Punjab 
(erstwhile), you agreed to the execution of external development 
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--works jointly with other colonisers through the State Agency and 
:share the cost and pay 30 per cent for the first instalment and 25 per 
<:ent as second instalment after six months with a Bank Guarantee 
for the remaining. The total share of 7 colonies is worked out as 
under:-

Storm Intercept- Swerage Storm Total 
water ing sewers disposal water 
Drainage scheme. drainage 

from the 

-Name of the colony 

colonies 
to the 
Buria 
Nail ... 

'Green Fields 6,12,000 4,23,000 5,43,000 9O,OCO 15,77,COO 

D.L.F. 1,24,000 67,000 2,02,000 9~!'C(0 4,68,500 

.Madhu Enclave 2'hooo 53,000 39,000 45,000 1,41,000 

-."1: n i :raprastha 83,000 1,00,000 1,26,000 3,09,000 

-Spring Fields 37,000 79,000 61,000 72,500 2,49,500 

\shoka Enclave 70,000 3,55,000 2,98,000 7,23,000 

..(}ovind Enclave 70,000 2,42,000 3,12,ooe 

-
NJ't.-':A Bink G lrlntee for an amJunt of 1,64,000 will be given by the propreitors of 

of Gobind Enclave for themaintenance of development work in respect of 
intercepting sewerage.) 

Your total share thus comes to Rs. 3,09,000 and you are now called 
upon to deposit Rs. 92,700 equal to 30 per c~nt of the total share 88 
the first instalment in accordance with the decision taken. in the 
meeting held on 19th August, 1966 at Faridabad with the Superin-
tending Engineer, P.W.D. Public Health, Rohtak within 30 days from 
the date of receipt of this comlmunication under intimation to thi. 

-office so that the Public Health Authorities may be able to take in 
hand the execution of the works. 

Sd/-

Deputy Director, 
for Director, Town & Country Plannin" 
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Dated, Chandigarb, the 29th Dec.,·· ... 

A copy is forwarded to the Superintending Engineer, F.W.D_ 
Public Health, Rohtak for information. 

Sd/-
Deputy Directol', 

for Director, Town & Country Plannmg.l 

No. 883-DTCP-66. Dat~, Chandigarh, the 29th Dec., '66. 

A copy is fotwarded to the Chief Engineer, Public Works Deptt. 
P1.lblic Health Haryana Chandigarh for information. 

Sd/-
Deputy Director. 

for Director, Town & Country PlanninL. 
Harvana. 



APPENDIX n 
(See ParaS .8 & 14 of thE' Report) 

(Copy of Seccmd representatiCYn submitted by the Petitioners) 

GR1!:ENFIELDS PLOT-HOLDERS ASSOCIATION (REGD.) 

Prsident Vice Pre!ident Jt. Secretary Treasurer It- 55, Conn8l' f t f 
D,S. Grewal 
Phone: 46541 

V. P. Mehta J. Gilani T.R. Saluia Circus, New Delhi- J 
Phones: 45827 Phol'e: 766J9 Phone: 47116 
73466 

Lt. Gen. 
N. Batra 

Secretary 
M. Mehta 
Phones: 46296, 

77670 -10th May, 1968_ 

'the Chai'iman and 
Members of {he :Petition Committee. 
Lok Sabha. 
Parliament House, 
New Delhi. 

Dear Sir, 

. FUrther to our petition we wish to submit the following sugges-
tions for your consideration: 

(i) suitable legislation should be made for investigating into 
the unfair practices of the colonisers and in particular of 
those colonisers who collect money out of all proportion to 
the amounts invested by them in acquiring land and-
developing the same; 

(ii) provision should be made that if a coloniser does not 
develop the colony according to the schedule advertised 
by him after the same had beeD. approved by the appro-
priate authority, the Government shOUld take over the 
undertaking of the colony and develop the same; 

(iii) proVision shOUld also be made that if any c610hiser acts 
in a manner prejudicial to the iiiterests of the plo~ 
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holders the undertaking of developing the colony should 
be taken over by the Government; 

(iv) so far as Greenfields colony is concerned a special provI-
sion should be made on account of the large number of 
plot-holders. In this connection immediate steps should 
be taken to take over- the undertaking for the following 
reasons: 

(a) the coloniser started collecting money in 1961 and until 
1963 the coloniser has collected about Rs. 2 crores and 
on this amount interest calculated @ Rs. 12 per cent 
per annum which is prevalent rate comes to Rs. 2 lakhs 
per month. 

(b) the coloniser has not spent on the ayerage more than 
Rs. 10,000 per month as against their earnings of Rs. 2 

lakhs per month as interest on the collections made by 
them from the plot-holders-who are middle class and 
mostly service people, who in these days of soaring 
prices have been paying the instalmEnts at greater 
sacrifice of health and education to the children; 

(c) the coloniser has been collecting money by making false 
representations and deceitful means. More than two 
years back the coloniser has been representing that he 
was in a position to give possession of the plots duly 
developed and execute and deliver conveyance i.e. sale 
deeds of the plots. So much so that from one of the 
members of our Association the coloni~er received on 
2th March 1966 the following amounts: 

Cost of Lalld 
Stamp Duty 
Registration Charg'!s 
Misc. Charges 

100% 

Rs,570 /-

Rs. lIol-
Rs. 11/-

After receipt of these amounts from the above member and other 
plot-holders the colonisers has demanded additional amount @ Rs. 6 
per sq. yd. This demand is not confined only to those plot-holders 
who have not completed payment of all instalments but also to 
those who have paid all instalments and have been given sale deed 
()f the plots. 



Invi¢w: ot the above the memb~s have authorlSed me to make 
a request that the entire undertaking of the colonisation of Green-
fields colony and other colonies like Ashoka Enclave etc. in the same 
locality may please be taken over by the Government and developed 
so that the plot-holders may be given plots at the earliest and at 
the most economical rates and under nocireumstances more than the 
prices at which the coloniser undertook to sell. 

EncloS'U:l'e to Appendix II 

Yours faithfully, 

Sd/- D. S. GREWAL, 

President. 

Greenfields Plot-Holders Association, 
(Regd.). 

Sttatament of facts aft clrcum.stmmes justlfying-a Nq1Iest to be made-
to the Central Government fOr ordering investigation into' the 
&laPs. of MIs. l:1rI8n- bllprovemMdf (P) Ltd.-tlte 0010Diaer& 
as w&1I as law Wlder which suell- investigation caD be made: 

Section 237 of the Companies' Act of 1956· reads as under:-

"Without prejudice to its powers under section 235; the Cen-
tral Government-

(a) shall appoint one or more competent persuns as inspec-
tors to investigate the affairs of a company- and to report 
thereon in such manner as the Ceflfi'al Goveminent may 
diiect, it-

(L) the comp~ny, by special resolution, or 

(ii); the CoWlt" by o!delr, 
declares that the affairS' aj. the COlftpen~· oqght to' be 
U;wes~ptedbJ- .~lnspector a}W.ointed by tAe Central 
Government; and . 

. (b); tnay:. do __ ·m,. ... iAe ogiBion. ot· .tt. CeBUlaI Govemment, 
there are- eircwnstanoes' ~ 

(I) tfl1at· the ~ess' of' tihe company is befug conducted 
with intent to defraud it~· creditors-, meblBerS or any 
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other persons, or otherwise for a fraudulent or un· 
lawful purposes, or in a manner oppressive of any of its 
members, or that the company was formed for any 
fraudulent or unlawful purpose; or 

(ii) that persons concerned in the formation of the com· 
pany or the management of its affair;; have in connec-
tion therewith been guilty of fraud, misfeasance or 
other misconduct towards the company or towards any 
of its members; or 

(iii) that the members of the company have not been 
given all the information with respect to its affairs 
which they might reasonably expect, including infor· 
mation relating to the calculation of the commission 
payable to a managing or other director, the manag-
ing agent, the secretaries and treasurers, or the 
manager, of the company". 

You will please appreciate that under clause (b) the Central Gov-
ernment can take the initiative suo moto or on the application 
or representation of any person. We have in our memorandum io 
the Hon'ble members of th~ Commilttee made a representation 
against the fraudulent conduct of the colonisers which art;! a limited 
Company. We would request that your Committee may please 
write to the Central Government asking them to make an investi-
gation into the affairs of the colonisers and in particular with regard 
to th~ following matters: 

(a) The amount spent by the colonisers in acquiring the land. 

(b) The amounts spent by the colonisers in developing the 
lands to make it suitable for a residential colony as adver-
tised by them. 

(c) The lUllIOunts collected by the colonisers. 
(d) The dates and the periods during which the plots were 

sold (from the date when the colonisers received the first 
instalment. from their first buyer) and the last date when 
the colonisers booked for sale was received first instalment 
from thew last buyer. 

(e) The dates and the periods during which the colODisers 
spent on developing the land: 

(f) The staft-technical and otherwise-engagea by the colo-
nisers in developing the colony, giving month wise pay-
ments made to them and the period during which such 
payments were _de. 
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,(g) The total amount received by the colonisers from their 

purchasers in a statement showing the quarterly balances 
from the date they started selling the plot till this date. 
If the accounts of the colonisers are investigated in the 
manner suggested above, it will be found that huge am-
ounts of the public have been collected by them and re-
tained by the colonisers without spending for the deve-
lopment of the land as advertised by them. The colonis-
ers advertised that they would be receiving certain instal-
ments on completion of certain developments. But the 
colonisers have been conducting their affairs most fraudul-
ently with the result that they have not been spending 
even 1/10th of the amount they collected for a particular 
development. In other words, if the colonisers were to 
receive, say 20 per cent of the price on their constructing 
metalled road, the account will show that the colonisers 
received 20 per cent on the representation that they had 

-completed the metalled road, but they have not spent even 
1/10 of the amount that they collected from the purchas-
ers for constructing a metalled road. Similarly for other 
~nities. After the investigation is made and a report 
is received from the investigator to be appointed by the 
Government, suitable action should be taken against the 
colonisers for the fraud played upon the public and for 
dishonestly receiving the money from the public by false 
representations. The Government can also be advised by 
the Committee to make suitable amendment in the Indus-
tries (Development and Regulation) Act, as proposed in 
ihe draft of the amendment Bill (not reproduced). 



APPlNDIX It I 

(See Para 16 of the Report) 
No. 18014(6)/67-UD 

G9vERNMEN'r OF INDIA 

:iMMEDIATE 

Ministry of Health, Family Planning & 
Urban Dev. (Deptt. of Health & Urban- Dev.) 

New Delhi, the 9th May, 1968. 

Office Memorandum 
StiBJ!lcT: -Petition presented to the Rajya Sabha in connection with 

certmn fiii,eoonces of the p1ot-holtkts of the Green Fields 
Colony CJ'ii Mathura Road, in Gurgaon District, neaT Delhi 
border. 

The unde:rsigned -is directed to refer to the Lok Sabha Sectt., O.M. 
No. 23IGIII68, da~ed the 3rd May, 1968, and to say thai the Green 
F!eld p19t holclers As:sociation had submitted a petition to the Rajya 
Sabha SeCi'etari~t ,alSo,for the redress of their grievances. A copy of 
the co~ments of this ,lVlinistry sent to the Rajya Sabha Secretariat in 
this cOrl~eCtion is enclosed (iuinexilre) ~ 

To 
The Lok Sabha Sectt., 
New Delhi. 

Sd/- K. M. L. GUPTA, 
Uhder set!tetliy to the GoVt. of India. 



ANNEXURE TO APPENDIX III 

Factual Comments on the Representation from Shri D. S. Grewal & 
others at Appendix I 

Contents of tbepetinon 

I 2 

1. 

Comments of ,the Ministry. 

3 

This Ministry have no comments 
to offer. The colony has not 
been approved so far, as certain 
formalities are yet to be comple-
ted .. 

:2. (i) to Setting up of the Colony and sale This Ministry has no comments 
(vi) of plots etc. to offer. 

(vii) Coloneisers' demand for an 
additional charge of Rs. 6/-
per square yard in connection 
with sewerage work etc. 

This concerns the colonisers and 
plot holders. It may, how-
ever be added that there is a 
group of 7 colonies including 
Greenfields colony on the East 
of Delhi Mathura Road which 
applied for approval of their 
colonies. A scheme was pre-
pared for the disposal of waste 
and storm water and the colo-
nisers agreed that the external 
development may be done at 
their cost. Accordingly, the 
share of each colonisers was 
worked out. The share of the 
coloniser of Greenfield colony 
is Rs. 15,77,oooi- out of which 
a sum ofRs. 1,94,500/- has been 
deposited. 

(viii) Responsiblity of the coloniser This Ministry have no comments 
to for development works and to offer as this is an unapproved 

(iz) his profits. colony. 

3. (a) Expenses regarding realign- The external development 
ment of Buriah Nallah. charges asked for from the 

colonisers include realignment 
Buriah Nallah also. This-
Ministry cannot offer any com-

33 
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2 3 

ments as to who should bear-
these charges. 

(b) Liability on account of the This is an unapproved colony and 
amenities. as such this Ministry have n() 

comments to offer. 

Legality of the demand of the The agreement is between the 
colonisers etc. colonisers and plot holders and 

therefore if the plot holders feel 
aggressived, they can seek. 
redress in a Court of Law. 
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Annexure I to Append~ IV 

[See Part II item 1] 

Copy of letter No. PFN-10~73116-301-S, dated 12th August, 19J6 
from Shri s. M. Pisal, Under Secretary to the Government oj 
Maharashtra, General Administration Department, Sachivalaya, 
Bombay addressed to the Deputy Secretary to the Government 
of India, Ministry of HC1me Affairs, New Delhi. 

SUB: Grant of financial assistance as token of glorious services of 
Patwardhan family during British Region----case of Shri \T. K. 
Patwardhan of Kharagpur. 

I am directed to refer to your letter No. 42/3/66 Poll. III dated 
the 1st July, 1966, on the subject noted above and to state as fol-
lows with regard to the points raised in the representation of 
Shri V. K. Patwardhan. 

Shri Patwardhan who appears to be a resident of Vidarbha but 
serving in Military at Kharagpur, District Midnapur of West Bengal 
had applied to this Government in 1964 with a request to (i) grant 
him dearness allowance on his political pension and (ii) to grant 
him financial assistance which is granted to political sufferers. He 
daimed to be a political sufferer. 

With regard to his first request it is stated that Shri Patwardhan 
is getting a political pension of Rs. 11.25 paise per annum from Cen-
tral Revenues. According to the orders contained in the Govern-
ment of India, Ministry of States, letter No. F. 4(5).0/44, dated the 
18th December, 1944 received with their subsequent letter No. 4(2)-
P/45, dated the 23m June, 1945, the total income from all sources 
including the political pension of a political pensioner is required 
to be taken into consideration for the purpose of eligibility of the 
Temporary Increase i.e. Dearness Allowance. If the total monthly 
average income of a political sufferer is upto Rs. 106/- then only 
he is to be granted Temporary Increase according to the rates pres-
cribed in the Government of India letter dated the 23rd June, 1945 
referred to above. 
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From the information supplied by Shri Patwardhan himself, his 
total income is:-

Rs. 11'25 per annum 
Rs. 1920.00 per annum 

Rs. 1931.25 per annum 

Political pension 
Pay and allowances at Rs. 160/- p.m. 
for his service in Military 

Total annual income 

Thus his monthly average income comes to Rs. 160.94 paise which 
is far more than the maximum limit prescribed. Shri Patwardhan 
is not therefore, eligi'ble for any Dearness Allowance on his poli-
tical pension. He was informed accordingly under this Government 
letter No. PPN-1064/87303-S dated the 30th October, 1964. This re-
quest having been rejected he applied for the grant of arrears of 
Dearness Allowance to which according to him he was eligible dur-
ing the period from 1945 to 1960 when his pay was said to be less. 
This request also cannot be considered as according to the Govt. 
of India's Orde~ Contained in their letter No. F. 67/ (3) -SF /55 
dated the 28th January, 1956, temporary increase i.e. Dearness 
Allowance on political pension is to be granted from the date of 
issue of sanction and not with retrospective effect. He was inform-
ed accordingly under this Government l'etter No. PPN-1064-96226-S 
dated the 11th December, 1964. 

Iu regards his request for financial assistance from the Discre-
tionary Fund, it may be stated that as he is staying beyond the 
geographical limits of Maharashtra State, his request for assistance 
cannot be considered. He was therefore, asked to approach :U1e 
Government of West Bengal under this Government letter No. POS-
1564/41065-1 dated the 9th June, 1964. 
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Enclosure to Annexure I 

GoVERNMENT OF WEST BENGAL 

Finance Detlartment 
P.s.P. Branch 

No. 1005-F.PS 

FIP-4 (135) /65 

Shri S. K. Das Gupta, W.B.C.S., 
Deputy Secretary. 

The Deputy Secretary to the 
Government of India, Ministry of Home ~s, 
New Delhi-I. 

Dated Calcutta, the 26th December, 1DG7. 

SUBJECT: -Grant of financial assistance as token of glorious seroices 
of Patwardhan family during Briti~h Regime-Case of Sri 
V. K. Patwardhan of Kharagpur. 

Sir, 

I am directed to invite a reference to your D.O. No. F. 421316i-Poll. 
In dated 27th November, 1967 addressed to Shri S. R. Das, Additional 
Seeretary, Finance Department of this Government on the above sub-
jec:t and to state that on receipt of an application from Shri Patwar-
dhan for assistance, the matter was enquired through police. A copy 
of the police* report is enclosed herewith for reference. It will be 
seen. therfrom that Shri Patwardhan belongs to the Bhosla family of 
CP. and Berar States. He is reported to be in receipt of a pension 
of Rs. 11' 25 under head "54A Territorial and Political Pensions" from 
the Government of India. He is also understood to be earning 
Rs. 180 p.m. from service. Personally he was not a political sufferer. 

His case does not therefore come under the purview of this Gov-
ernment scheme of financial assistance to the political sufferers. 

*Not reproduced. 

Yours faithfully, 
Sd/- S. K. DAS GUPTA, 

Deputy Secretal'y. 
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ANNEXURE II TO APPENDIX IV 

[See Part II, Item 3] 

Reservations made for released Emergency Commissioned 
a~dShort Service Comm;.ssioned Officers in the State 
(Non-Technical) . 

Officers 
Services 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 
J anunu & Kashmir 

Kerala 

9% of the direct r~ruitment vacancies in all 
non-technical gazetted posts in the State. 
25% of vacancies in the Grade of Dy. 
Supdt. of Police, Category 1 and Assistant 
Commandant, A.p. Special Police. 

Assam Civil Service Class 1-20% 
. Assam Civil Service Class II-Io%. 

Assam Police" Service (direct recruitment 
quota of A.P.S.)--6 posts out of the present 

16 permanent vacancies in the direct 
recruitment quota of A.P.S. 

Bihar Civil Service (Executive and Judicial) 
20% and other class II (Senior) Services 
other than police. 

Police Service and Class II (Junior) 
Services. 30% 

Class 1 Service-25% of vacancies in perma-
nent posts and 25% of 2/3rd of vacancies 
in temporary posts to be filled by direct 
recruitment. 

Class II Service-30% permanent and 2/3rd 
temporary to be filled by direct recruitment. • 

Under consideration. 
10% in Administrative Services ; 
15% in Police Service (there is a clause that 

the vacancies will be filled only by perma-
nent residents of the State which is not in 
conformity with the provision of the 
constitution. This matter was taken up by 
Home Ministry some time age). 

No reservation possible because reservation 
for Scheduled Castes and Scheduled 
Tribes and Backward Classes is itself as 
high as 50% and what is mor~, direct 
recruitment is only a small proportion in 
the State). 
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Madhya Pradesh 

Madra 

Maharashtra 

Mysor-e 

Napland 

Orissa 

Punjab 

Rajasthan 

Uttar Pradc.1h 

West Benpl 

7& 
• 20% of permanent vacancies in the State/ 

Services/posts class II-(non-technical) 
filled by direct recruitment. 

25% of vacancies subject to a limit of one 
va<;ancy per year and subject to fraction 
being ignored. 

(I) Deputy Collector. 
(2) Joint Commercial Tax Officer. 

(3) Deputy Registrar of Cooperative Societies, 
and . 

(4) Dy. Supdt. of Police (Category I) and 
Assistant Commandant (Category tIll) 
of the Madras Police Service Class II. 

Proposals accepted in principle; details being 
worked out. 

Administrative Service Class I and Class II-
15%· 

Police Service. • • 25% 

Reservation not possible. The cader of 
officers being small. 

25% in all Services. 

20% of the permanent vacancies in Class I 
and II Services (non-technical) except 
in the PCS (Executive and Judicial Ser-
vices). 

Rajasthan Administrtive Services 
R!l~an Police Services . 
*Rajasthan Suboridnate Services 
-Other State Services . 
*R. AC & Home Guards. 

Matter under consideration, (for non-
reserved vacancies, State Public Service 
Commission will forward advertismen ts 
to DSLO who can send names of suitable 
ex-services officers for their consideration). 

(i) WBCS (Executive) 
(ii) WB Commercial Taxes Service-

Gr. I 25% 
(iii) WB Excise Service . 25% 
(if)) West Bengal Labour Service 25% 

(t.e. Asstt. Labour Commissioners). 

·CIOIlifiction not known. 
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(v) WB Cooperation Service (i.e., 
Asstt. Registrars of Cooperative 
Societies) 25% 

(VI) WB Police Services 
(i.e. Dy. Suptdts. of Police) 25% 

Class II (non-technical) 

(1) WBJCS 
(2) WB Commercial Taxes Service 

Grade II. 30%. 
(3) WB Junior Excise Service. 30% 
(4) WB Junior Labour Service 30% 
(5) WB Junior Employment Service 

(i.e. Asstt. Employment Officers) 30% 
(6) WB Registration Service (i.e. 

Sub-Registrars). 
(7) Jailors. 



To 

Sir, 

Annexw·e III to Appendix IV 

[See Part II, item 10] 

No. F. 41 (33) j67-J 

GOVERNMENT OF INDIA 

MINISTRY OF LAW 

(Department of Legal Affairs) 

Shri M. D. Gobaloussamy, 
President, 
Pondicherry Bar Association, 
79, Rue Vellala, 
PONDICHERRY. 

New Delhi~une 17, 1968, 

Jyaistha 27, 1890 (Saka) 

With reference to your representation dated the 6th February 
1968, on behalf of the Pondicherry Bar Association, addressed to the 
Hon'ble Law Minister and similar representation sent to the Speaker 
of the Lok Sabha, I a~ directed to state that notice had been taken 
of the various issues raised therein. It would be s'~n that the 
Pondicherry (ExtensiOn of Laws) Act contains adequate provisions 
for safeguarding the interests of the existing legal practitioners who 
have been aC4!!.uired French qualification. The provisions of Article 
11 of the Treaty of Cession with regard to safeguarding the inte. 
rests of persons practising a learned profession have 'been kept in 
mind when extending the Advocates. Act to the Union Territory of 
Pondicherry. 

A copy of Section 58AA of the Advocates Act, which contains 
necessary provisions in this regard is enclosed. It would be noticed 
that it is open to the existing legal practitioners either to enrol them-
selves as advocates under the Advocates Act, or if they· do not elect 
to be or are not entitled to be enrolled as advocates, to CQIlUnue tQ 
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al 
enjoy the same rights as regards practice as they had before the 
extenlion of the said Act. 

The whole scheme of application of Indian laws to thi! territory 
will show that whatever Indian laws have been made applicable 
since the time when the administration of the French establishments 
of Pondicherry, Karaikal, Mahe and Yanam was takan ever by the 
Government of India with effect from 1st November 1954 have been 
app1ied by a gradual process. The laws extended include those 
relating to criminal procedure but on the civil side the French Civil 
Law and procedure is still being followed. Keeping in view the 
de:;ire of large sections of the people of Pondicherry that civil law, 
judiciary and important administrative agenci"es should be switched 
ever from the French pattern to the Indian pattern and the rele-
v~mt laws that are in force in the rest of India should also be extend-
ed to this territory, the (Pondicherry Extension of Laws) Act, 1968 
has been enacted. The Ad seeks to extend 96 Central laws to this 
territory. The fact is that many Indian laws have already been 
made applicable to Pondicherry and more are being extended now. 
It is, therefore, necessary and in the interest of justice, and a uni-
fied bar that the services of advocates who are familiar with these 
laws should also be mad-e available to the litigant public of Pondi-
cherry, if they wish to avail themselves of their services. 

Yours faithfully, 
Sd/. P. B. Venkatasubramanian,-

Additional Legal Adviser to the Go'Vt.: of. India. 

Copy forwarded to: 

.1. . The Law Secretary .tCl the Governm'en~of Pondieherry. 
···2. The Ministry of Home Affairs with reference to their,u:o . 

. :No. 1/15j68--UTL, dated 11-6-1968. 

Sd/ - P. B. Venkatasubramanian, 
Additional Legal Adviser to the Govt. of India. 



Annexure IV to Appendix IV 

(See Part II, Item No. 11) 

NOTE 

Comments on the representation made by Shri Kamleshwa1'i SingH. 
and athers addressed to the Speaker, Ink Sab-ha, New Delhi 
thlrough the Petioo1/..S Committee.. Lok SabhJa, New DeLhi. 

Para 1. 

Waiting rooms Me pl'ovicied ff>r upper class passengers only and 
!lU.ch waiting rooms are already available at Barauni In. For pas-
sengers travelling in third class, waiting accommodations exists on 
the platforms of Barauni Station. Passengers mostly wait for arri-
val of trains Oft the platforms, wl\ere adequate amenities in the 
shape of cover, light, water, food etc. have been made available. 

Pa:ra 2. 
The number of licensed porters provided at Barauni In. is 364. 

Recently a raid was conducted to detect unlicensed porters and it 
was found that 18 porters were without licence. These persons 
were convicted by the Special Railway Magistrate, Sonepur under 
Sectioftl22/-:i32 Of ~ Indian Railways Act. A revision petition has 
been med by the acei:l!ied ift thePatna High Court. 'The case is sub. 
!~ at preseM. . 

Para 3 . 

. Arrangement for sale of haricl100m cloth· exists ati3arauni and 
m~ stMiOftS. Sile Of ftimdWGm clOth is, ·ftowever, confined 
toth'e stalls only at theBe ~as haWking is nOt f>enn,'itted un- , 
derthe rules. In-adciition the -contract for sale of khadihas been 
aUoited to the Khadi Gl'amodyog Sangh at Barauni In. 

Para 4. 

No specific complaint relating to the sale of adulterated food 
has been reported. Frequent checks are exercised by the Railway 
medical Authorities by taking samples of food. 

Para 5. 

In accordance with the extant orders sale of medicines at Rly. 
Jjtation~ i~ not allowed. However, Aspirin type tablets are permit-
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ted to be sold by the Miscellaneous articles contracton from their 
stalls at important Railway Stations. 

Para 6 

Steps have been taken to intensify the security measures to pre-
vent thefts at Barauni yard. Railway protection Forc'e staff are 
posted and deputed round the clock to patrol the yard. Plain 
clothes staff are also deployed to collect intelligence about activi-
ties of criminals. Staff found involved in thefts are given de~er
rent punishments. Patrolling by Armed RPF staff and RPF Dog 
Squad has been introduced in selected yards. 



PUIILJBRI:D trJQlJ:R RULZ 312 OF 'I'D RlJI.D OF PRoo:Dma: AJIID CoRDlJC'f OF 
BUSINZS8 IN Lox: SAlmA (FuTs EDmOK) AND PRIJrrI:D BY TID: GENERAL MANAGER, 

GoVDJI'JRN'f OP llOIIA PRII8s, Mnfto RoAD, NEW DI:LBI 
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